4363 Delhd
Taxation Bill
Mr. Speaker: Motion moved:
“That the Bill, as amended, be
passed.” )
Shri S, M. Banerjee r0ose—
Mr. Speaker: He has had a chance.
Shri S. M. Banerjee: On a point of
personal explanation.  About the

unions I will say that I do not cont-
rol the unions.
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Shrimati Sarojini Mahishi: I wanted
a little information about this clause
14. The concession given in the pay-
ment of taxes is being given to a co-
operative society and that co-opera-
tive society has to be a special trans-
port co-operative society. 1 wanted
to know whether it is required to
satisfy all the four conditions given
here or it will be enough if it satisfies
one of the four conditions. It it is
necessary to satisfy all the four con-
ditions, I think the first and the
fourth are a bit contradictory to each
other. The first is that the co-opera-

tive society is solely engaged in the
business of transport of goods or
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passengers and the fourth is that the
motor vehicle is used or kept for use
exclusively for the purpose of the
co-operative society. I hope the hon.
Minister will enlighten us on this
point.

Mr. Speaker: Shri S. M. Banerjee
may also have his say.

Shri S. M. Banerjee: I only wanted
to say that in the case of the D.T.U,,
it is not “Don’t Trust Us” union. I
am sorry I was not present. Ii is
not a question of ‘Don’t Trust us'.
These are meant to those elements in
the union and the management who
are inefficient.

Mr. Speaker: That is clear now. We
trust the union very much.

Shri Raj Bahadur: I would say, in
so far as the point made out by the
hon. Lady Member is concerned, there
is nothing contradictory. Both are
necessary. A vehicle must be used
exclusively for the purpose of the
co-operative society and it should be
used only for transport of goods or
passengers. There is nothing contra-
dictory. The words are clear. All
these four conditions are necessary.
So far as the other question is con-
cerned, T need not say anything.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

13.33 hrs.
MAJOR PORT TRUSTS BILL

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): With
your permission, Sir,......

Shri Wardor (Trichur): The hon.
Minister is present. Why not we have
the pleasure of his moving the Bill?

Mr, Speaker;: He may have to go
soon. Then, Members might say that
he is not here.
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Shri Hari Vishnu Kamath (Hcshaun-
gabad): The Minister of State may
have 3 little breathing time.

Mr. Speaker: Let them decide
among themselves.

Shri Raj Bahadur: On behaif ot
Shri Jagjivan Ram, I beg lo movce*:

“That the Bill to make provision
for the constitution of port autho-
rities for certain major ports in
India and to vest the administra-
tion, control and mangement of
such portg in such authorities and
for matters connected therewith
be referred to a Select Committee
consisting of the following 21
Members, namely:—

Shri Tridib Kumar Chau-
dhuri, Shri Sudhansu Bhushan
Das, Shri Shivajirao S. Desh-
mukh, Dr. P. D. Gaitonde,
Shri V. B. Gandhi, Shri
Indrajit Gupta, Shri Himmat-
sinhji, Shri P. G. Karuthiiu-
man, Shri Lahri Singh, Shri
Rama Chandra Mallick, Shri
Niranjan Lall, Shri Raghunath
Singh, Shri Raj Bahadur, Sari
C. R. Raja, Shri M, Thirumala
Rao, Shri S. V. Krishnaniurthy
Rao, Shri H. Sidananjappa,
Dr. L, M. Singhvi, Shn
Ravindra Varma, Shri Vish-
ram Prasad and Shri Jagjivan
Ram with instructions to re-
port by the first day of the
next session.”

As we all know, our ccuntry has
got a long maritime history and fine
traditions which have been described
and commented upon by historians
like Kautilya, Pliny, Al-Beruni and
others, We have got a fine n.sritime
tradition. It was long long ago that
our ships sailed across the seven seas
angd took our civilisation, our culture
and our message of friendship and
goodwill to distant lands. But, so
far gas our ports are concerned, we
can say that we had well developed
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portg at places which are now known
as Karwar, Cannanore, Cape Comorin,
Pondicherry, etc. In the modern
sense, we can say that a beginning
was made as far back as the 17th
century, Even then, we were h:zving
only saifling vessels. The foundations
of the ports of Calcutta, Bombay and
Madras were laid some time during
that period. All that a port necded at
that time was a good anchoruge and
access to the hinterland, The advent
of steamn and iron-clad vessels re-
volutionised sea transport. We know
very well that was a period which
synchroniseq with the domination of
our country by a foreign power so
that our shipping and maritime in-
dustry went under an eclipse for a
long time. But, even during that
period, these three ports, Calcutta,
Bombay and Madras were develuped
under foreign rule. The Princess and
Victoria decks at Bombay and Kideer-
pore docks at Calcutta were com-
pleted during thig period. The con-
struction of the artificial harbour at
Madras was begun in 1876 and com-
pleted in 1896, a period of 20 years.
I am just mentioning this to point out
that sometimes. when we speak of
the ports of Mangalore or Tulicorin
or Paradip or Porbunder, we¢ aie ex-
pected to complete these ports in a
couple of years time or even less
than that.

13.35 hrs.
[MR. DEPUTY-SPEAKER in the Chair.]

So, it can be seen that the develop-
ment of ports is a very involved and
complicated process, and it requires a
good deal of planning and efforts and
mobilisation of resources.

The Alexandra docks at Bombay
were built just before the First
World War, while the King George
docks at Calcutta were ~onstructed in
the twenties of this century.

In 1921, the three ports of Bombay,
Calcutta and Madrag were declared
as major ports, but they continued to

*Moved with the recommendation of the President.



4967 Major

{Shri Raj Bahadur]

be administered by the local-Govern-
ments as the agents of the Govern-
ment of India. Visakhapatnam was
-declared as a major port in 1925 and
its development was undertaken by
the Government of India through the
agency of the Bengal-Nagpur Rail-
way. The construction work was
completed, and the port thrown open
to ocean-going ships in 1933. Cochin
was declared as a major port in
1936 arid its development was under-
taken under a tripartite agrcement
between the Government of India,
and the then existing States of Tra-
vancore and Cochin. The Govern-
ment of India also took over the ad-
ministration of the port from the same
date. The wharf berths in the Wil-
lingdon Island were completed in
1939.

After the Government of India Act
of 1935 came into force, the Central
Government took over direct res-
ponsibility for the administratioa of
the three ports of Calcutta, Bom-
bay and Madras also from the 1st
April, 1937.

World War II put a tremendous
strain on the major ports. Except for
small improvements and provision of
additional facilities here and there,
no development work of importance
could be taken up during the war
period. We had to cope up wviith the
increasing demands on the ports
with the help of the existing facilit-
jes and equipment, with the result
that they were subject to great strain.

After Partition, the port of Karachi
went over to Pakistan. It was,
therefore, decided to construct ano-
ther major port on the West Coast to
cater to the regions formerly served
by Karachi. The West Coasi Major
Port Development Commitiee recom-
mended that the new major port
should be sited at Kandla. A con-
tract for the construction of the re-
quisite port facilities at Kandla was
awarded in March, 1953. This port
was formally declared as a major
port in 1955, and in the middle of
1957 ships began to use alongside
facilities provided for at Kandla.

DECEMBER 8, 1962

Port Trust Bill 4968

Provision for the development of
the three Government-administered
major ports and the three Trust
Ports was included in the First Five
Year Plan and has been continued in
the Second and the Third Five Year
Plans.

While the administration »>f the
three older major ports of Calcutts,
Bombay and Madras was being car-
ried on by autonomous statutory bod-
ies, the Government of India have
continued to administer the {ihrce
major ports of Cochin, Visakhapat-
nam and Kandla direct through ad-
ministrative officers appointed by
them. These administrative cfficers
have generally the powers of a Head
of a Department under the Govern-
ment, In the day-to-day administra-
tion of the ports, they are assisted by
advisory committees consisting of :e-
presentatives of the Government De-
partments concerned with ithe work-
ing of the port, commercia] and trade
interests in the region and the local
municipalities.

The legislative measure now pro-
posed contemplates the constitution
of statutory authorities for the ports
of Cochin, Kandla and Visakhapat-
nam, who will be entrusteq with the
responsibility of administer the ports
with considerable autonomy in the
day-to-day working. The Bill largely
follows the pattern of the cxisting
Port Trust Acts pertaining to Cal-
cutta, Bombay and Madras, but with
greater flexibility in adminstrative
and financial matters,

Provision has also been made to
apply the provisions of this proposed
measure to any other port which
might hereafter be declared ‘as a
major port.

With these words, I commend the
motion for the consideration of the
House.

Mr. Deputy-Speaker: Motion

moved:

“That the Bill to make provi-
sion for the constitution of port
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authorities |\ for certain major
ports in India and to vest the ad-
ministration, control and man-
agement of such ports in  such
authoritivs and for matters con-
nected therewith be referred to a
Select Committee consisting of
the following 21 Members, namely:

Shri Tridib Kumar Chau-
dhuri, Shri Sudhansu Bhushan
Das, Shri Shivajirap S. Desh-
mukh, Dr. P. D, Gaitonde,
Shri V. B. Gandhi, Shri Indra-
jit Gupta, Shri Himmatsinhji,
Shri P. G. Karuthiruman, Shri
Lahri Singh, Shri TRama
Chandra Mallick, Shri Niran-
jan Lall, Shri Raghunatn
Singh, Shri Raj Bahadur, Shri
C. R. Raja, Shri M. Thirumala
Rao, Shri S. V. Krishna-
moorthy Rao, Shri H. Sid-
dananjappa, Dr. L. M. Singhvi,
Shri Ravindra Varma, Shri
Vishram Prasad and Shri
Jagjivan Ram.

with instructions to report by
the first day of the next session.”.

Shri Warior: 1 welcome this
measure. It has come none too soon.
1 come from a place where we have
got a port which fortunately has now
at least been included in the applica-
tion of this measure, that is, ihe port
of Cochin.

The port of Cochin and the harbour
there is called by various people who
have visited both our own and
forcign ports as the ‘Queen of the
Arabjian Sea’ But I am sorry to
remark that the Queen of the Arabian
Sea had for long remained the Cin-
derella of the major ports of india, In
1936, as the Minister had been pleascd
to say, this port was declared a major
port and it has taken 26 long years
for the Government of India to have
a Port Trust installed there when
Government had all the requisite ex-
perience of the working of major
ports through port trusts. A Port
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Turst for Cochin had also been de-
manded by all the various interests
connected with the day-to-day affairs
of shipping. bith export and import,
in that port. But I am not at all sur-
prised, nor will any student of the
history of the Cochin port be surprised
that this long delay took place,
because this port although known for
the last 2500 years from the time of
the Mullieries down to this day, had
always to struggle not only against
nature but also all the mighty ele-
ments that constitute the history of
the southerp ports of India.

I take this opportunity to pay my
respects to two gentlemen specially.
One is Sir Robert Bristow, the
engineer who designed, sketched,
constructed and superviseq the deve-
lopment of the port from 1919 to
1941. I also pay my great respects to
the then Diwan of Cochin who had
once adorned the very same Chair—
not under the present sct-up but
under the older set up--which you
are now adorning, namely, Sir R. K.
Shanmukham Chetty under whose
diwanship and stewardship the port
developed to its present state, that is,
in 1962.

Sir Robert Bristow, the eminent
harbour engineer, deputed from the
Royal Navy in England undertook
this major endeavour an behalf of
the then Central Government of India.
He had been ig Cochin for long years.
He studied n® only the topography
of the place, but also the customs,
manners and everything connected
with the port as well as the whole of
South India, I wish to quote a
passage from his very celebrated
book, Cochin Saga, which will be
pertinent and relevant to the whole
course of this discussion. He says on
page 62—it is a bit long, but it is
worthwhile perusing:

“However, between the years
1921 and 1924, the future ex-
istence of Cochin as a major port
was seriously threatened by two
separate interests in Madras”
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[Shrj Warior]
I am sorry this s his, not mine:—

“The first arose from an unfor-
tunate difference of opinion bet-
ween His Excellency the Governor
and his Finance Minister, which
soon became a topic of conversa-
tion in clubs and business circles.
Lord Willingdon had from the
first desired to concentrate chiefly
on Cochin; the Minister would
willingly have dropped Cochin
in favour of a place called Tuti-
corin on the south-east coast, a
far less spacious area and useless
for most naval purposes. An
even more difficult situation arose
when a retired Admiral R. N.
suddenly appeared in Madras as
the representative of a well-known
dredging firm in London. His
main purpose was to extend the
firm's legitimate business in
India, but when he discovered
that a scheme was on foot for
dredging a canal through the
island of Rameswaram off the
south-east coast (but connected to
it by a railway bridge) he and
others conceived the notion not
only of dredging the canal but es-
tablishing a port on it after the
manner of Port Said”.

Therefore, the Cochin port has not
emerged into its developed form tio-
day without any  struggle. That
struggle was first with the Big
Brother, Madras. Thegsame struggle
is continuing now. I sorry to say
that another Big Brother has also
joined in the fray.

Shri Hari Vishnu Kamath: Bigger
brother.

Shri Waridor: Yes. I do not mention
the name; it ig inferable and obvious.

Dr. M. S. Aney (Nagpur): He
coulg very well mention it.

Shri Warior: For the bencfit of
Dr. Aney, it is Mysore. I do not go
into details.

In this respect, I also congratulate
Kandla. It was declared a major

port only in 1955, but now along
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with the old Cochin port it is also
recognised in full strength and matu-
rity for the purpose or having a
Port Trust.

_ The struggle of Cochin is continu-
ing in certain other respects. I want
to emphasise this point considerably
in this debate, That is why I am
taking more time for that. There is
an impression sought to be created
now that Cochin port hag already
reached the saturation point in de-
velopment, because everything the
port can have had becn there. Under
the able stewardship of Sir Shan-
mukham Chetty, the Diwan of Cochin
in pre-war days, they had ecnvisaged
four stages of development, and un-
der the guidance and supervision of
Sir Robert Bristow the fourth stage
was just completed in a hurry-burry
fashion because of the outbreak of
the war. When war broke out, then
only even the then India Govern-
ment realised the importance of this
port on the west coast. I do not want
to use the lurid description given by
such an eminent authority as Sir
Robert Bristow. But had it not been
for the negligence of Cochin by the
then Central Government for the
last 200 years—not this Central Gov-
ernment—even the ports of Madras
and Colombo would not have been on
the map now. That is the finding of
an eminent authority. But history has
its own freaks and we have had the
misfortune of seeing the small fish-
ing harbour of Cochin remaining =o
for a long time.

The present position also is almost
the same, considering the two Five
Year Plan reports. I do not know how
the tradition is carried on. Although
Ministries are changing and Ministers
also are changing, I think the old
files in the secretariat are not chang-

ing.

Shrimati Yashoda Reddy (Kur-
nool): Men may come and men may go

but they go on for ever.

Shri Warior: I do not know whe-
ther the same attitude is adopted
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even after this point had been widely
discussed by the Estimates Committee
of this House. I may be allowed to
quote the Estimates Committee’s
verdict on this, on the attitude to-
wards major jorts, declared major
but not actually major. In their 48th
Report, they say:

“The disparity in administra-
tion between one gset of ports
and the other is incongruous and
itlogical. It is not only the question
of financial control but also of
associating the loca] interests in
administration in which they
are vitally concerned. The Com-
mittee therefore recommenqd tr
all the major ports in India
should eventually be run by semi-
autonomous Port Trusts.”

That cventualitv has now come at
last.

“Three considerations indicat-
ed earlier in para 33 should
determine the time when the
management should be handed
over to a Port Trust at Cochin,
Vizagapatam and Kandla.”

The Minister of Transport and
‘Communications (Shri Jagjivan
Ram) : Which year?

Shri Warior: This was in 1957. After
the report, it took only five years.

Now I go back to the point of that
impression. T do not know how it
gained so much currency, that the
port of Cochin has reached saturation
point,

One of the major criteria which
decide the capacity of a port is the
turn-round of ships, but in Cochin,
however much you may turn round
the ships, the cargo will remain on
the wharfs. I did not get the minutes
of the meeting of the National Har-
bour Board held in 1952, but I am
reliably told, I speak subject to cor-
rection, that the National Harbour
Board had suggested the doubling of
the railway lines which only will
enable the port to discharge more
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cargo from overseas and also to carry
more cargo for export purposes.
Otherwise, the congestion in the har-
bour will not be eliminated by any
number of wharf:, bunkers added or
other facilities given to the shippers.
But that has been neglected. I am
prompted to wish that the Transport
Ministry may take over at least those
urban railway lines which are con-
nected with the harbour. If this ques-
tion had been taken up while Jag-
jivan Ramji had been the Railway
Minister, I should not be saying so
much today on that score,

Then, there are other facilities re-
quired in-the harbour just like a dry
dock or a first-class mechanised
workshop. Without al]l these facilities,
however much space for turn-round
is offered to ships, you cannot get
those ships which are in neeq of re-
pairs, which are in need of a dry
dock, to call there. They may even
drag headlong over to Calcutta, or
if Calcutta is congested, even to
Singapore. Suppose there is a leak-
age in a ship, it requires major re-
pairs, and it must be taken to a dry
dock, but that facility is not available
here,

Not only that. I wish to refer in
this connection to the three Five
Year Plan reports. I will take only
one instance, because I think I will
not have much time. The Ministry’s
Report for 1961-62 provides interest-
ing reading and it is illuminating
also. At page T8 It says:

showing the pro-
at the

“Statement
gress of Plan Projects
Port of Cochin.

“I. CARRY FORWARD SCHEMES.
1. Docks and Berths

Physical Progress

This mainly consists of the
construction of a four berth
wharf. Superstructure work
on two berths completed.
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[Shri Warior]

Dredging of northern west
berth taken up. Building of
two transit sheds completed.
Work on others in progress.
8 out of 12 cranes completed.
Remaining works in progress.”

Like that it goes on, and has remarks
like “specifications under prepara-
tion”, “Lighting arrangements in
Ernakulam Channel completed”, “A
comprehensive scheme under prepa-
ration”, “Construction of additional
building completed”, “Staff quarters
completed”, Police quarters in pro-
gress” etc.

Shri Jagjivan Ram: Very satisfac-
tory.

Shri Warior: Everything is in pro-
gress, nothing is in retrogression.

Shri Jagjivan Ram: And many
things completed.

Shri Warior: But not anything
completed finally, all are completed
partially.

There are four new schemes. These
have not been taken up for execu-
tion. I do not want to compare this
with ports like Calcutta, Bombay and
Madras and rouse envies and jealous-
ies, But what happened in the Se-
cond Plan? Those ports were able
to raise even foreign exchange from
the World Bank. They were not in
any way handicapped in any matter
of getting even foreign exchange,
much less internal exchange, and
they were able to gird up their de-
velopment in such a way they have
gone so much ahead, while Cochin,
which is also a major port, did not
have any such facility since 1936.

Not only that. Out of the amount of
Rs, 5 crores budgeted in the Second
Plan for Cochin, I am told only Rs. 4
crores were spent; the balance could
not be spent for the simple reason
that foreign exchange was not allow-
ed. If that Rs. 1 crore of foreign ex-
change had been allowed to Cochin
Port, we could have hag a first class
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mechanised workshop today, and
many of the ocean-going steamers,
the international liners, would call at
Cochin port. This naturally affects
the intake and offtake of cargo also.

But with all that, Cochin Port has
given a splendid performance as you
can see from the Cochin Port Ad-
ministration Report.

Mr. Deputy-Speaker: He has taken
20 minutes,

Shri Warior: In that case, I will not
quote, but merely refer to the report.

Shri Raj Bahadur: This perform-
ance would not have been possible if
all the facilities were not there.

Shri Warior: There are two things.
It you strain to the breaking point,
then also you can show some per-
formance, If you do not have to
strain and have al] the facilities. ...

Shri Raj Bahadur: Let the hon
Member point out any work required
for Cochin which has not been al-
ready included in the plan. Let him
point out a single item which should
have been included, which is not
there. :

Shri Warior: One is the dry dock,
the second is workshop, and the third
which is the most important is de-
casualisation of labour.

Shri Raj Bahadur: Dry dock is part
of the ship-yard which is proposed,
and we cannot duplicate it. The
same applies {0 the workshop.

Shri Warior: I know Raj Bahadurj:
will give us more promises now be-
cause all this has come to light at
least in this House. @ When I bring
them to light, I know I will get more
promises, and also some execution of
his promises.

1 have dealt with the dry dock.
There is a dry dock there. If you
look at thc report, you will find that
there is a dry dock at Cochin. It is
a8 dry dock for the dredgers. To re-
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pair the dredgers there is a dry dock
there. So, the possibility of Cochin
port must be studied more fully. I hope
the National Harbour Board has made
gome suggestions about it. Instead
of implementing them, in 1952 the
Government all of a sudden institut-
ed the West Coast Major Ports En-
quiry by a committee and the hon.
Minister referred to it. That report
is not a unanimous report. 1 am
subject to correction but I hope there
is a dissenting note somewhere. All
of a sudden we see new names on the
naval map of India. Well and good.
I welcome them. With all that I am
quite sure that if proper enquiries had
been made as suggested by the
National Harbour Board—it is not a
new suggestion; it submitted its report
in 1955—more possibilities would have
come to light and more funds would
have been allotted in the Five Year
Plans and the Cochin Port would have
developed at least to the extent of
handling cargoes as Madras port.
Madras port which he mentioned in
his initial speech is not a port at all.
It is not a natura! harbour, it took
twenty years to come up because not
only this Government but the prede-
cessor Government had a soft heart
for Madras people or the Madras
Government. I crave the indulgence
of the Ministry to look into these few
questions and take the fine harbour at
Cochin into considecration so that it
may be developed in the Fourth and
Fifth Plans,

14 hrs.

We had the experience of port trust
administrations; we had also the ex-
perience of administrators adminis-
tration of ports. It is a welcome
featurce of this legislation that this
fate will not be there for the new
major ports such as our nearest
neighbour, Mangalore, etc. Govern-
ment has taken proper care and has
included provisions to bring them
under this Bill. Out of the ex-
perience of such bigger port trusts
like Calcutta, Madras, Bombay, I hope
there will be more autonomy in the
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day to day administration of the new
ports. In this connection, with some
hesitation I recall the last strike of the
pilots on the Hooghly where I am told
the port trust was not in a position,
because of the want of certain provi-
sions and certain authority, to recon-
cile the dispute and the Central Gov-
ernment had to intervene at a time
when we had the necessity of con-
ciliatory labour who would contribute
their mite to the national develop-
ment. I also welcome the increase in
the number of members on the port
trust so that all those who are in.
terested will be there or at least their
representatives; nobody will have any
room for complaint that they were not
heard.

I hope the Select Committee consist-
ing of eminent Members somec of whom
at least have a first-hand working
knowledge of the port trust of Cal-
cutta, Bombay or Madras will go
through the provisions of this Bill so
that there will not be any legal
lacuna or loophole. About the labour
problems, I wish to say one word.
It is true that in places like Cochin
the harbour labour board had been
created and more decasualisation is
done. But it is a very tough and
knotty problem. We do not know
when ships come or when or how
much labour is required. It is vary-
ing; it is seasonal. Still from reports
on major international ports we find
that this has been done to some ex-
tent. It may not be fully satisfactory
or cent per cent successful but it is an
essential feature for having a con-
tented labour and also for avoiding
exploitation of poor labourers by a
hierarchy of middlemen as in Cochin
port. There is especially the steve-
dore labour. I hope they would more
and more be decasualised and brought
on register so that they will have
permanency and that a rotational
system of work will be introduced
more and more so that labour will be
content. Their representatives also
may sit on the board of trustees. That
is in the enactment. In the present
set-up” of course there will be many
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[Shri Warior]

claimants but care shouid be taken io
sec that real representatives who rep-
resent the interests of labour, not
contractors labour but trade unionists
labour are included in this. There is
provision for consulting labour orga-
nisations,

I am closing, Sir; 1 heard the Bell
several times. With these few obser-
vations, I welcome the new clauses
introduced in this enactment after
gaining so much experience in the
administration of the major ports
which has come under the able
stewardship of Jagjivan Ramji,

Shri Mohsin (Dharwar South): Sir,
I rise to support the Bill. It is in-
tended to create autonomous and
statutory bodies to administer, con-
trol and manage the three major
ports, namely Cochin, Kandla and
Vishakhapatnam. There are already
three major ports—Calcutta, Madras
and Bombay—which are governed by
such autonomous statutory bodies.
They are governed by the Acts which
were passed quite long ago, i.e. 60 or
70 years ago. The Calcutta Port Act
was passed in 1890; the Bombay Port
Trust Act in 1879 and the Madras
Port Trust Act in 1905. Even in the
present Bill, many provisions are simi-
lar to those Acts, except in some
minor details;, which have been
brought into this Bill, with the ex-
perience gained by those existing port
trusts.

I do not quite understand why there
should not be a uniform law as re-
gards the administration of all these
major ports including Madras,
Bombay and Calcutta, especially when
the laws governing those ports were
enacted long ago in 1879, 1830 and
1905, under foreign rule. So, they
need to be changed now. Though
Calcutta is a big port, the board has
got—they are called Commissioners of
the Port of Calcutta—a Chairman, a
Vice-Chairman, 9 elected persons and
5 nominated persons. The Bombay
port trust has got 25 members—15
elected and 10 nominated. Madras
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has got 21 members—11 elected and 10
nominated. Under the present Bill,
for the ports which will be smaller
than Calcutta, Bombay and Madras,
the number of trustees will be 25—15
elected and 10 nominated. I do not
quite see the reason why such a big
number of members should be there
on the Trust Board. The smaller the
body, the better is the administration
always. In view of that, I think this
will be too big a body.

There are some minor new provi-
sions in this Bill. There are wide
powers given to the Chairman under
the Bill and clause 21 provides for the
delegation of powers to the Deputy
Chairman. Clause 29 is an important
addition under this Bil!, which gives
power to transfer all property, assets
and funds vested in the Central Gov-
ernment to the trusts, when they are
created.

Clause 56 provides for the recovery
of any charge short-levied or ecrrone-
ously refunded. There is no provi-
sion like that in the present Acts
governing Bombay, Madras and
Calcutta Port Trust. This lacuna is
made good by this new provision.

Clause 103 is an important provision
that makes compulsory the laying of
the audit reports before both Houses
of Parliament. Hitherto these audit
reports were not laid before the Par-
liament This is a wclcome provision
Under clause 98(8) the Board is autho-
rised to spend in advance, i.e. on ac-
count, before the budget is sanctioned.
Clause 111 gives sweeping powers to
the Central Government to issue
directives to the board. As the pre-
vious speaker said, sometimes the
Central Government becomes helpless
when matters become worse in the
ports. It could not intervene and stop
all these disturbances, when the
matter of policy came in. So, clause
111, which is newly inserted and
which is not found in the previous
Acts, gives power to the Central
Government to lay down some direc-
tions on questions of policy. This is
a very essential provision. All ports
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should be governed on the same policy
and the Central Government will
have the power to lay down this
policy.

Clause 125 says:

“Whenever the Central Govern-
ment considers necessary in the
public interest so to do, it may, by
order in writing together with a
statement of reasons therefor,
direct any Board to make any
regulations....or to amend any
regulations made by the Board
within such period as the Central
Government may specify in this
behalf and so on.”

I do not know why this clause is
necessary. When Central Govern-
has got supervisory powers and when
all rules and regulations which are
framed by the port trusts are to be
approved by the Central Govern-
ment under clause 124, I do not know
why the Central Government wants to
take power even to amend or nullify
aull those regulations. We call these
irusts as autonomous statutory bodies.
If Government takes powers even 1o
nullify or amend the regulations, I do
not know what is meant by statutory
autonomous trusts. There should be
some limit to the powers to be taken
by the Central Government. I hope
the Government will consider whether
such powers are needed.

I was very glad to hear the hon.
Minister saying that Mangalore also
will be one of the major ports and its
construction will be completed within
2 years. It is a very happy news.

Shri Raj Bahadur: I did not say it
will be completed in two years; I said,
a demand is made, that it should be
completed in 2 years.

Shri Mohsin: Even the selection of
the site had taken so many years and
we were rather disappointed at the
slow rate of progress. I hope the
Minister will take it up and see that
Mangalore also takes its place soon as
one of the major ports in India. But
the matter is not finished there. It is
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also our duty to see when a major
port is constructed, there is sufficient
cargo and sufficient hinterland for it.
Iron ore is ih abundance in Mysore
State and Bellary leads not only in
quantity but even in quality. But an
attempt has been going on to divert
all this ore to some other ports and to
see that when Mangalore port comes
into existence, it will starve actually.
It is stated that the broadgauge line
between.Hospet and Guntakal is only
to divert the iron ore found in Bellary
to Vishakhapatnam. The result will be
that the Mangalore Port which will
come up in future will be actually
starved.

Again, to make it a major port there
was the need for a broad-gauge line
between Hasan and Mangalore, for
the quick movement of goods. We
now hear, quite surprisingly, that
even the broad-gauge line which
was promised before is going to be
only a metre-gauge line. That again
will hit the proposed major port at
Mangalore.

Sir, if there is no pre-plan before
construction of these major ports I do
not think that the very purpose of
construction of these major ports will
be justiied. ~When we think that a
major port is to be established, we
have to think of the hinterland and
the cargo to be exported. In that
way, even Karwar and Bhatkal are
the most natural harbours which could
be developed as major ports of India,
with rich and vast hinterland. But
there has been much of politics or
some forces are working at it and 1
see that the development of those
ports has been neglected. Of course,
Karwar is going to be developed to a
certain extent, but not to the extent
to which it ought to have been. They
provide natural harbours. There is no
need to spend huge amounts to deve-
lop these ports. Moreover, for ex-
porting cargo, especially the ores,
they will be the nearest harbours.
For export of cargo they will be less
expensive. Labour will be cheap and
the expenditure on transport of goods
to the port also will be less. When,

|
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egpecially, iron ore is to be transport-
ed to foreign countries, we have to see
that it is done at lesser cost. When
Yishakhapatnam and Madras are far
away and more expensive, I do not
know why the Government is think-
ing of taking the iron ore from
Mysore and export it from ports other
than Mangalore or Karwar.

1 hope, Sir, before the Government
finalise all these things, before the
eonstruction of Mangalore Port, Gov-
ernment will see that the resources of
Mysore State are exported through
the ports of Mysore which will be
oheaper and proper.

With these words, I support the
measure and leave for the considera-
tion of the Select Committee the other
portions which I have referred to.

8hri U. M. Trivedi (Mandsaur): Mr.
Deputy-Speaker, Sir, the very first
thing that strikes me in relation to
this Bill is, why there is no consoli-
dation of the Acts governing the
major ports. We have got the
Bombay Port Trust Act. The other
two are known as the Calcutta Port
Act and the Madras Port Trust Act.
The Calcutta Act has not got even the
name “Calcutta Port Trust Act”. We
have here the Major Port Trusts Bill
with the object of promulgation of a
Major Port Trusts Act. Why should
it not be possible for the Government
to consolidate all the various Acts into
ene?

The mischief is already there.
‘Whenever a central legislative body
makes Bills for the various places and
the legislation power is left in the
handg of the Parliament, these Acts or
Bills are dealt with and made as if
they are Acts in relation to some pro-
vincial matters. The Calcutta Port
Act, the Madras Port Trust Act and
the Bombay Port Trust Act are not
placed before the House also. They
ought to have been placed before the
House. It is not only that they have
not been placed, but in view of the
explanation given to the clauses at the
end one is left at sea to study this
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Act. When we look into the motes
on clauses we find that it says:

“The provisions of this clause
correspond to sections 4, 5 and 6
of the Calcutta and Bombay Acts
and sections 7, 8 and 9 ef the
Madras Act except that there is a
slight increase in the total num-
ber of Trustees of the Board.”

That is to say, to study this Act one
has to go back to four different Acts—
the Indian Port Act, the Calcutta Port
Act, the Madras Port Trust Act and
the Bombay Port Trust Act. These are
not before the House. They have not
been supplied to the House. How is
one to study this? It is a problem for
any legislator who cares to study this
Bill. It is not at one place that this
difficulty arises. If you will be pleas-
ed to peruse the notes on clauses you
will find that for every clause there is
a reference to the Bombay Act or the
Madras Act or the Calcutta Act.

I would submit respectfully that
while making laws of this nature they
must be well studied by the Ministry
responsible for ushering in these Bills
and they must also be studied very
well by the Law Ministry. On page
8 you will find—Shri Raj Bahadur, the
hon. Minister in charge of the Bill
here, is an able lawyer—that ‘“Major
Port” has been defined in two clauses.
Why has it become necessary to define
this expression “Major Port” in two
different clauses? The name given is
the same. Where is the mistake, I do
not know. Has there been an errata
issued? I have not got any. In
clause 2(m) it is said:

“major port” has the sgame
meaning as in the Indian Ports
Act:”

Shri Raj Bahadur: That is a mis-
take. The second one is: ‘ “master” in
relation to any vessel or any aircraft’.
That correction has to be made. One
(m) goes away.

Shri Somavane (Pandharpur): A
Corrigenda has been issued. Pro-

bably the hon. Member has not seen
it,



4985 Major

Shri U. M. Trivedi: They were issu-
ed to you and not to me.

Shri Raj Bahadur: Similarly, the
Bombay, Madras and Calcutta Acts are
very easily available,

Shri U. M. Trivedi: They are avail-
able in the library. They are lying
with me having been in possession of
the All India Manual. That is neither
here nor there,

Shri Raj Bahadur: We shall supply
sufficient number of copies of these
Acts to the members of the Select
Committee.

Shri U. M. Trivedi: When a criti-
cism is made, the man who wants to
study must have the copies available
with him,

Of course, Sir, this will go to the
Select Committee. There are many
defects noticeable in the various Acts.
I will draw your attention to this
point. This is about the damages
which may be leviable for destruction
or deterioration of goods handed over
to the Port Trust. Generally what
happens is, the ordinary man or the
consignor does riot know that there is
some railway known as the Post Trust
Railway. The railway receipts are
generally made out by the various
zonal railways. When a man goes
before the court he thinks that his
receipt is a zonal railway receipt of
the Western Railway or the Central
Railway. But he finds himself handi-
capped by virtue of the fact that it is
found out that the station from which
booking has taken place is the book-
ing office of the Port Trust. Then it
is said that he has not given six
months notice as required by law
under Section 77 of the Indian Rail-
ways Act and therefore the suit fails.
‘Why should Government be very much
pleased with this aspect and create
trouble for the public at large. The
provision does not exist in the Rail-
way Port Trust Act. I was just try-
ing to -find out what provision has
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been made in this. Clause 43 of this
Bill provides like this:

“(2) A Board shall not be in any
way responsible for the loss, des-
truction or deterioration of, or
damage to, goods of which it has
taken charge, unless notice of such
loss or damage has been given
within such period as may be
prescribed by regulations made in
this behalf from the date of the
receipt given for the goods under
sub-section (2) of section 42.

This is what we call making a posi-
tive legislation by delegated legisla-
tion. You are making a provision of
law whereby a remedy is being de-
prived ana is left in the hands of sub-
ordinate legislation. In the Indian
Raijlways Act the time is specified. It
has not been specified in the Bombay
Port Trust Act although it is stated in
the notes on clauses that it has been
so specified. I have looked at the
Bombay Port Trust Act and I find that
the meaning is as beautifully vague as
possible with the result that a man is
always left in the lurch about the way
in which these clauses can be inter-
preted.

In section 61 (a) and 61 (b) of the
Bombay Port Trust Act this provision
exists. Section 61(b) says:

“The responsibility for the loss,
destruction or deterioration of
goods of which it has taken charge
shall, subject to the other provi-
sions of this Act and subject also,
in the case of goods received for
carriage by railways, to the pro-
visions of the Indian Railways Act,
1890, be that of a bailee under

section....”

Here also it is left in doubt as to what
is the period of limitation which has
to be applied. Section 112 of the
Calcutta Port Act does not specify
the period. In one place you men-
tion it, in another place you do not
mention it and in a third place you
leave it to the regulation to be made.
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by the Board of Trustees—not by the
rules aof the Central Government but
by the rules of the Board of Trus-
tees—and they will say that the guit
will fail if the notice is not given
within such and such period.

Another point that has to be con-
sidereq while making thig legislation
is this, and I hope it will be consider-
ed by the Select Committee. All
these are old enactments. The
Bombay Port Trust Act was passed in
1879, Calcutta Port Act in 1890 and
the Madras Port Trust Act in 1905.
These Acls have become so obsolete
that to keep them alive year after
year a number of amendments had to
be passed. Instead of enumerating all
of them, I will give the number of
times these Acts were amended. The
Bombay Port Trust Act has been
amended nearly 29 times; in other
words, there were 29 amendments to
the original Act of 1879. Similarly,
the Calcutta Port Act has also been
amended by the various provisions of
law. When so many amendments are
there, I see no reason why, and the
Government should see no rcason
why, the Select Committee should not
be directed to consider why there
should not be a single consolidated
Act for the whole of India; for all
major ports that there are and all
major ports there will be, there ought
to be one Act, and that Act must be
a comprehensive Act, consolidating all
th:e various provisions, not keeping
clause (a) here and clause (b) in an-
other place so that one will find him-
self at sea.

I will briefly draw attention to an-
other point. When Visakhapatnam,
Cochin and Kandla have been declar-
ed as major ports, why was oppor-
tunity not taken to declare Porbandar,
Veeraval, Bhavnagar and Okha as
major ports? In the olden days, the
princely States did a good deal to
develop those ports so much so that
they were threatening the income of
the Bombay port. Now if we have to
grow as a great maritime power, with
a very long line of sea shore around
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us, immediate steps must be taken not
only to develop those ports which have
been developed but also those ports
which have been left behind from
development merely because there is
no big cry over them. The hinter-
land behind these portg is a very pro-
ductive commercially and industrially
advanced area. It is not enough to
say that Kandla has been developed
for Gujarat. That is a parochial atti-
tude. Our approach should be to
serve the whole country and as ex-
peditiously as possible, with as many
number of ports as possible. We
should not have a parochial outlook
in developing ports. The Union Gov-
ernment should develop the various
ports for improvement in our import
and export trade.

One hon. friend has suggested that
Cochin is developed for a particular
State, Visakhapatnam for another
State and so on. That should not be
the idea behind development of ports.
When Parliament enacts a law, there
should not be differentiation between
States and States or parochial consi-
derations.

In the end, T would request the
Select Committee to go very carefully
into the moulding of the law, keeping
in view the various provisions con-
tained in the different Acts from
which provisions have been drawn for
this Bill, namely, the Indian Ports
Act, the Calcutta Port Act, the Bombay
Port Trust Act and the Madras Port
Trust Act.

Shri Maniyangadan (Kottayam): 1
welcome this Bill with the observation
that it is a long overdue legislation,
The three major ports that are brought
under the purview of this Bill were
being administered by administrators
under the direct control of the Central
Government. There have been persis-
tent demands from commercial con-
cerns and other interests, both in
Parliament and outside, that something
autonomous like port trusts must be
established for the administration of
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these ports. In 1950 when the Bom-
bay, Calcutta and Madras Port Trusts
Acts were amended this question was
raised and it was promised that g com-
prehensive legislation covering all the
major ports will be brought forward
as early as possible. But I do not
know the reason why it took twelve
years for the Government to bring
forward this legislation whereby these
three major ports gre now brought
under Port Trusts.

In this connection I would like to
draw the attention of the Government
to certain modifications or certain
improvements that have been made in
this Bill over the already existing Acts
regarding the other three major ports.
Those ports, as was stated by the pre-
vious speaker, are still governed hy
the old Port Trusts Acts. Scrapping
of the existing Acts and bringing
forth a comprehensive piece of legis-
lation incorporating all the separate
port administrations in one general
scheme of administration was a sug-
gestion made and welcomed by the
Government several years ago. Still,
we find that the Bill now introduced
governs only three major ports and
the other three ports are left intact in
the old way. I do not know the
reason for this, Maybe, a comprehen-
sive piece of legislation may take
some time, but I would ask: Are
twelve years not enough for the Gov-
ernment to bring forward a compre-
hensive piece of legislation?

This new Bill is a combinatior: of all
the provisions in all the three Acts.
Certain improvements made on the
existing Acts are also found here. But
1 would respectfully submit this. Do
the Bombay, Madras and Calcutta
ports not deserve these improvements?
We find a number of them here. I do
not want to go into details but I would
again request the Government to
modify the existing Acts so that they
also may be brought in line with the
present Bill at least.

Regarding the advisability of estab-
lishing Port Truste there is no doubt.
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The Estimates Committee had recom-
mended this long ago and now the
Government has brought forward this.
When a harbour or a port is estab-
lished and its development is planned,
there must be some plan with regard
to it. Several things were said about
Cochin Port, I do not want to go
into those details again but the pos-
sible industrial development of the
neighbouring area, the possible amount
of cargo that may be brought to the
harbour and all these things must be
taken into consideration and then with
a plan for development something
rmust be done.

I regret to say that the Government
has not taken into consideration these
matters in the development of this
port. Of course, if the local interests
were associated with the Port Trust, as
in the case of Bombay, Madras and
Calcutta, for some time the Cochin
Port would also have developed much
further. Cochin Port is a very old
one. It was declared a major port in
1936. It is a natural harbour. But the
Government is lagging behind with
respect to the development of this
port.

In this connection, I may also bring
to the notice of the Government the
suggestion for increasing communica-
tion facilities to the harbour. There
was a suggestion that the railway line
between Cochin and Coimbatore
should be doubled, The doubling of
this line would have helped much the
development of the port. The indus-
trialists in Coimbatore are utilising
Bombay Port for the purposes of
import and export though there is a
port nearer to them at Oochin, a
natural harbour, with all the facilities.
That could not be taken advantage of
because of the lack of comrhunication
facilities.

Then, again, there is the opening up
of certain regions. For example, if
Madurai and Cochin could be connect-
ed by a railway line, it would help
much in the development of the port.
The industrial backwardness of the
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area near Cochin is also due to the
lack of development of this port.  If
this port could be developed properly
taking into consideration the poten-
tialities of the area, it would have
been better. I think, much more
remains to be done and I believe, the
Government will come to the aid of
the Port Trust now going to be estab-
lished in developing this Port in such
a way as it deserves.

Before coming to the Bill itself, I
may also refer to the National Har-
bour Board, There are six major ports
in India. There are also a number of,
what are called, minor ports. To co-
ordinate the functions of these various
ports a National Harbour Board has
been brought into existence by the
Government. This National Harbour
Board has made various suggestions
to the Government. They have passed
several resolutions, but several of them
have been ignored by the Government.
Moreover, this National Harbour
Board is still only a creation of the
Goverrment by the executive autho-
rity of the Government. Several years
ago it was demanded that this National
Harbour Board should be given a
statutory place. It was said by Gov-
ernment in 1958 that this was cstab-
lished only in 1950 and within so
short a time they could not find out
how it was working, that within a
reasonable time the National Harbour
Board would be placed as a statutory
body and necessary legislation would
be brought forth. Hitherto nothing
has been done in that respect, So, I
submit that i¢ is necessary that this
motter is also taken imbo consideration,

As regards the constitutiom of the
Beard, clause 3(c) says:—

“not more than ten persons to
be appointed by the Central Gov-
ernment from amongst persons
who are in its opinion capable of
representing”.

sae various interests and among them
the Government of the State in which
-fae port is situated is also included. I
weuld humbly submié that I have ne
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objection to the Government nominat-
ing persons to represent these interegts
and I hope in the case of labour
employed in the pert the trade unions
will also be consulted but in the case
of the State Government it is stated
that the Central Government will
decide as to who the persons are who
are capable of representing the State
Government. I would submit that it
must be made clear that the repre-
sentatives of the State Governments
should be nominated on these Boards
only after consulting the State Gov-
ernments and only on their suggestion.
It is the State Governments that can
decide as to who is capable of repre-
senting them. It is not the Central
Government that must say that such
and such a person must represend
them and all that.

Then, I may refer to clauses 62 and
63, Clause 62 deals with the disposal
of goods not removed from the pre-
mises of the Board within the time
limit. It is provided there that unless
the goods are removed within a
period of one month, notice will be
issued and the goods sold. It is also
provided that in case the owner of
the goods has paid the dues to the
Board, two months notice will be
given. It is stated:

“Notwithstanding anything cor-
tained in sub-scction (1) or sub-
section (3)—

the Board may, in the case of
animals and perishable or hazar-
dous goods, give such shorter
notice under any of those sub-
sections as, in the opinion of the
Board, the urgancy of the case
requires;”
I do not understand what is meant by
the period of notice, whether it is the
one month’s notice or one month after
issue of the notice that is meant there.
Whatever that be, in the case of
animals and perishable and hazardous
goods, the period of notice must not
be fixed. It must be only as early as
possible. Similarly, in the cege of
persons who have paid their dues, and
their goods remain in the harbour,
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they are entitled to keep it there for
two mo:xiis. But, it is stated, “sell the
goods by public auction after giving
notice of the sale in the manner spe-
cified”. In the proviso it is said that
in respect of goods for which dues
are paid, notice shall be served after
two months. When such goods are to
be sold, it is not mentioned whether
he is entitled to get one month from
the date on which he gets the notice.
That is not provided, He is entitled
to a period of two months before
notice. In the case of other people,
only one month is allowed. After one
month, one month more is allowed for
persons who are defaulters. In the
case of persons who are not defaulters,
there is no time allowed. I would
submit, this question also must be
looked into by the Select Committee.

Under clause 63(2), the surplus
after meeting expenses, etc., is to be
paid {o the owner except in the case
of goods confiscated under any law
relating to customs. In the case of
such goods, there is no necessity for
notice under clause 62 or 61. That
also must be clarified, In the case of
goods that are confiscated, there is no
necessity for notice being issued that
they are going to be cold, and the
port authorities need not wait for one
month. As the clause is now worded,
it says that even in the case of goods
confiscated, the Board must wait for
ocfe month, issue notice and all that.
My submission is that that is not
necessary. Also I may here submi#t
that this provision is a new provision.
In Madras, Bombay and Calcutta,
what is happening to goods confiscat-
ed, I do not know. That is one of
the defects which is clear from the
present Bill. 71 think that has to be
rectified.

Apain, as regards payment of the
balance after deducting all the dues,
it is said that it will be paid on
demand. T would submit that a time
lmit should be fixed for demanding
that, The Board should not be under
an obligation to keep the balance of
the amount for all time. As the clause

AGRAHAYANA 17, 1884 (Saka)

Port Trusts Bill 4994

now exists, it seems that the Board
is under an obligation to keep the
money if there is any balance for all
time to come and the owner can
claim it at any time. That should not
be the case.

There is a provision newly incorpo-
rated here fon placing before both
the Houses of Parliament the Audit
report, etc. That is clause 103. That
is a welcome measure. Here again,
this provision is not applicable to the
other three ports. I would submit
that such a procedure must be adopt-
ed in the case of the other three ports
also. The Administration report of
these Boards are not to be placed
before Parliament, There is no pro-
vision for that. I would submit that
provision must be incorporated in this
Bill whereby the report of the Board
regarding its administration must glso
be placed before both Houses of
Parliament. I do not want to go into
the details regarding the clauses. I
hope the Sclect Committee will go
into all these matters and make spe-
cific suggestions and amendments in
the Bill.

Again, I would request the Govern-
ment that the Cochin port must be
given the importance that it deserves.
My hon. friend Shri Warior has stated
several things about that. Though I
do not agree with some of them, I
would submit again that Cochin has
not been given the importance that it
deserves. I would also make one
suggéstion, These shree Boards which
will come into existence, are goimg to
be under great liabilities. Under
clause 20, the capital expendture
tcurred by the Central Government
on these ports is going to be a liability.
I do not know whether these Boards
will be able to pay off these amounts
in the time as may be speccified by
the Government. The capital expen-
diture incurred by the Government
for the ports .of .Visakhapatnam,
Cochin and Kandla upto 31st March,
1962 amount to Rs. 8:79 crores, Rs. 3-30
crores and Rs. 16:7 crores; respectively.
It is going to be a hdavy burden om
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these Boards. 1 would request the
Government, why cannot they con-
sider these amounts as grants to these
Boards and then allow them to start
afresh with the development and
other works of these ports.

With these suggestions, I welcome
this Bill and I expect, as I said earlier,
the Government will bring a compre-
hensive legislation covering all the
major ports in India in one legislation.

15 hrs.

Shri Hari Vishnu Kamath: 1 am
sure, Sir, that you will agree that
there should be quorum in the House
at least now. It is three o’ clock now.

Mr. Deputy-Speaker:
be rung....

Let the bell

Now, there is quorum,

Shri Jashvant Mehta (Bhavnagar):
I welcome the Bill The Estimates
Committee recommended about five
years ago in the repart for the year
1956-57 that these Port Trusts should
be consituted in the major ports. Now,
Government have come forward with
this Bill, because it is necessary that
autonomous bodies should be consti-
tuted to look after the management of
the ports.

In our society, when we have taken
up the programme of industrial deve-
lopment of this country in the Five
Year Plans, especially the Third Five
Year Plan, the Transport Department
plays an important part, and in this
Department itself, there should be
more emphasis on the development of

ports. LiL {8

In the Second Plan, we wanted to
spend Rs '98 crores on the develop-
mient of ports, but unfortunately we
could not utilise the whole amount,
amd only Rs. 48 crores were spent on
the development of ports, In the
‘Third Plan also, we have provided
Re. 06.5 croresfort‘hispurpou Qut
‘@2 this sum, Re. 75 crores have been
provided for the major porte.

DECEMBNR 8, 1962

Port Trusts Bill 4996

As far as thie Bill is concerned, I
wish that it had been a uniform Bill
applicable throughout the country.
When Government have decided to
constitute autonomous boards, I can-
not understand what objection there
can be to introducing a uniform legis-
lation for all ports throughout the
country. After all, the commercial
and other people also are interested,
and they would be put to great diffi-
culty if there are different types of
legislation in operation at different
ports. So, the most important thing
is that there should be a uniform
legislation all over the country for the
management of the Port Trusts,

The next point that I would like to
drive at is that in this new legislation,
some new clauses have been added.
Clauses 29 to 31 are new clauses, for
which there are no corresponding pro-
visions in the existing Acts. Also, it
has been provided that the capital ex-
penditure that might have been incur-
red by Government prior to the appli-
cation of this Bill to any port would
form the capital debt of the Port Trust
Board for that port, to be repaid to
that Government.

In this connection, I would like to
draw the attention of the House to the
port of Kandla on the Western coast.
The hon. Minister has also referred to
this, that at the time of the Partition,
when we lost the Karachi port, it was
decided by an expert committee consti-
tuted for the development of major
ports that a major port should be situ-
ated at Kandla. According to this Bill,
a sum of Rs, 16 crores has been spent
on the development of this port. This
port is a major port on the west coast
for defence purposes. This port will
also serve the hinterland in North
India. At the time of this emergency,
we know the special importance of this
port. We have seen also how at the
time of the last World War when there
wag overcrowding in Bombay and Cal-
cutta, an expert committee waa ap-
polnted to look into the matter, All
credit goes to grept Sardar Patel, who
sppointed an expert committee to
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suggest a major port in lieu of the
Karachi port on the western side. It
wag as a result of that committee’s re-
port that Kandla port was taken up as
a special project, and it was developed
By spending more than Rs. 16 crores
en i,

How can the new Port Trust for
this port repay the old amount which
has been spent on it when it was
taken up as a special project? If we
look at the financial position of the
existing Port Trusts, then we can
realise how difficult it will be for the
Port Trust to repay the money. If
Government are in a position to give
us the figures in regard to these three
major ports, about the tonnage, the
traffic handled during the last three
years, and the income and ex-
penditure, then we shall be able to
judge how far these Port Trusts will
be able to repay the amount which has
been spent on special projects. I hope
the Select Committee will also look
into this matter and give thought to it
as to whether it is feasible to have thig
provision or not,

I can give the statistics in respect of
Visakhapatnam, for instance. The
financial results have been stated in
regard to this port in the report of
the Estimates Committee presented
about three or four years back. The
report says that:

‘“When the Project was approv-
ed it was anticipated that a net re-
turn of 5 per cent would be realis-
ed on the capital out lay but these
anticipations have not so far
materialised, The amount of inte-
rest-free loans granted by the
Government of India to cover de-
ficits in the Port Trusts were as
shown below:....”

The report then proceeds to show
thas the amount of loans was to the
tune of about Rs. 16°94 lakhs.

$o, if we look at the financial impli-
cations, we shall find that these Port
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Trusts at Visakhapatnam, Cochin or
Kandla will not be gble to repay the
original capital expenditure incurred
by Government.

I hope the Select Committee will go
into the matter and do the needful.

I would also like to know from Gov-
ernfent what has happened to the free
trade zone policy in regard to the
Kandla port, and how far it has pro-
gressed. Last time Government had
stated that they were very keen about
it. So, we would like to know the
progress made in regard to this mat-
ter.

I would also like to submit that some
medium ports should also be elevated
to the level of major ports, Govern-
ment may decide the criteria on which
they will classify a port as a major
port or a minor port, and on what cri-
teria a medium port can be elevated to
the level of a major port, so that there
may not be any provincial problem,
and there may not be any pressure
from one State or the other in regard
to this mater. Purely commercial
considerations, based on the tonnage or
traffic handled at the ports or some
such criteria should be taken into ac-
count in classifying the ports.

I would also make another sugges-
tion. On the western coast, there are
other ports which also could be deve-
loped, for instance, Bedi, Bhavanagar,
Porbandar and Okha. Government
should take this into consideration so
that these ports are also developed
into major ports with autonomous
boards constituted for their adminis-
tration.

Shri P. Venkatasubbaiah (Adoni):
I am very happy that the Ministry has
at last thought it fit after so many
years to bring forward this Bill for
constituting  autonomoug  statutory
bodieg for the administration of three
major ports. Vigakhapatnam is one of
the major ports. It is one of the oldest
ports also. I do not know why there
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has been so much of delay and hesita-
tion on the part of Government to set
up a statutory body to administer the
affairs of .that port. The importance
«of Visakhapatnam has also increased,
;a3 the Minister said, by the starting of
-oi]l refineries there. Alsp the iron ore
‘from the Bailadilla iron ores will be
-passing through this port before being
exported to earn valuable foreign ex-
change, This being so, the national
importance of this port has been en-
hanced,

So this is a welcome measure and I
congratulate the Minister on bringing
forward this piece of legislation. I
agree with some other Members who
have said that it would have een bet-~
ter if a comprehensive piece of legis-
lation had been brought forward pre-
scribing a uniform pattern for all the
major ports. That would have been
casv. The cxperience gained in the
administration of the first three major
ports could very well have been in-
corporated in this Bill and all these
major ports could have been brought
under a uniform pattern of adminis-
tration. I «til] hope thce Minister will
reconsider the malter and will soon
bring before the House a comprehen-
sive Bill covering all the major ports.

Coming to Visakhapatnam again, it
was neglected all these years. That is
a port which has a hinterland in
Madhya Pradesh and Orissa also. Not
only that. In Andhra Pradesh, there
are many minor ports, notably Masuli-
patam and Kakinada which have not
received the attention they should
have. Masulipatam is more or less
considered to be a dead port.

There are so many difficulties com-
ing in the way of the rapid develop-
ment of Visakhapatnam. There are no
proper communications by road and
rail. Now they contemplate a railway
line from the Orissa area to this port.
But T would suggest that other trans-
port facilities that will conncct Visa-
khapatnam with other important places
should also be provided, so that the
best attention is bestowed on all the
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aspects of the port, not only bringing
the management of the port up-to-date
but also providing transport facilities
to make the port more useful to the
country. I hope the Minister will do
the needful,

Regarding the constitution of the
Port Trust, I also share the view of
some Membes who have said that it
should not be too large. It would be
more efficient when there ig a small
and compact body. I hope the Minister
would give due attention to this aspect,

Coming to Visakhapatnam again,
there should be proper communica-
tions between that port and Calcutta.
Also there should be proper co-ordi-
nation so that Visakhapatnam may rise
in importance in this hour of national
emergency and provide a useful port
through which we may export more
goods abroad. thus bringing in more
revenue by way of foreign exchange
to our country.
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Shri Narendra Singh  Mahida
(Anand): It ig with pleasure that I
welcome this Bill, more particularly as
I represent a western coast, that of
Gujarat; I have myself been associat-
ed with shipping company like Scin-
dias, in which I was connected as a
director for a number of years, and
also in touch with various allied port
matters,

I had suggested, many years back,
when our great shipping magnate late
Shrj Walchand Hirachand was Chair-
man of the Scindias, that there should
be a unification of all the ports in India.
At that time, our present Govern-
ment was not in existence. The Bri-
tish Government then never encourag-
ed Indian shipping companies, and
whatever ideas we had, we could not
put them intp practice. Now I am
glad that, with our independence, we
are able to think in terms of unifica-
tion of ports.

I know that in this unification, only
Vishakhapatnam, Cochin and Kandla,
which are now considered major ports,
ace included, but I would recommend
to the Select Committee that they
should consider a unification gscheme
for all the major ports, including Bom-
bay, Madras and Calcutta, so that all
the ports can be governed by a single
and unified law.

India hag been a very ancient ship
trading country. We are probably
under the impression that we have
never in the past developed our ship-
ping, but I may say our ports of Broach
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and Cambay on the west coast in Guj-
arat were known about 3,000 years
back when our ships used to go to all
partg of the world. But during the
foreign rule in this country, the UK
which was very vitally interested im
shipping, never allowed our trade te
develop. Even today our shipping
trade is hampered by formidable fore-
ign companies, with which we are not
able to enter into competition, because
they have got huge financial resources
and their governments assist them
fully. We are at present unable to
compete with companies like P & O
and other British lines. But we are
marching forward. We shall have to
expand our shipping in order to ex-
port, because I am one of those whe
feel that unless we export our pro-
ducts in large quantities and earn more
money, we cannot materially increase
our standard of living, For that rea-
son we must have many major and
minor ports.

I am of opinion that there should be
development of minor ports as well.
There are various medium and minor
ports on the west coast. like Surat,
Broach, Cambay, Porbunder, Mandvi,
Veraval etc., big and small. I am sure
if they are developed, the country will
enrich itself in the Shipping business.

Ag far as Kandla is concerned, there
has been a scheme for extending the
Kandla-Jhund broad gauge line to
connect it with Ahmedabad. I do not
know why the scheme has been delay-
ed, and I 'fail to understand why
Kandla has not been developed to
meet the needs of the west coast and
the hinterland of Rajasthan, Punjab,
Madhya Pradesh and other places. Pro-
bably there was a fear that if Kandla
was fully developed, Bombay would
suffer. I do not think that policy
should play its part now. It is a fact
Kandla happens to be nearer tham
Bombay to certain areas, and I am
sure even if Kandla js fully develop-
ed, Bombay can still comply with the
needs of Maharashtra and other places.
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[Shri Narendra Singh Mahida]
Western coast of Gujarat can offer
eheaper shipping through Xandla,
and shorter distance by railway can re-
duce freight cost, this will be distinct
gain to the country,

The development of Kandla should
not be associated with the State of
@Gujarat alone; it will feed Rajasthan,
Punjab, Madhya Pradesh and even
Delhj and Kashmir. Nor should Kan-
dla’s development be taken as a chal-
lenge to Bombay. Government has
been slow in the development of
Kandla and the promises held out in
this connection are not yet fulfilled.
Wharfing facilities to the extent
needed are not there. Small ships are
ooming to Kandla now but unless
18,000 tonners or 20,000 tonners come
in, the port will not develop. I am
sure that the Select Committee will
look into the problems, and recom-
mend big cranes so as to facilitate
loading and unloading quickly and
easily. Kandla js also becoming a big
centre for oil storage. We should have
broad gauge railway facility; the pre-
sent metre gauge system will not
serve the purpose. I do not know
what hag come in the way of declaring
Kandla port as a free port. This
scheme should be introduced now,
even with a free trade zone of a ra-
dius of 2-3 miles. We have to learn
many things from the foreign countries
about shipping. I do not think that
we can even compete with small coun-
tries like Yugoslavia or Greece or
Japan. Japan though a small nation,
had a subsidised shipping system
whereby their various goods reached
England during the pre-war days at a
much cheaper price than the locally
produced goods Japanese goods used to
Be sold much cheaper than even Eng-
lish goodsg in England, To boost our
shipping we should introduce such
subsidised system. There are very
encouraging markets in the Middle
Bast, Near and Far East where we can
send our goods much earlier than
goods coming from Europe or the
United States. Unless a high-powered
eommittee is appointed either at the
ports or at the ministerial level and
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special attention is given, we will not
e able to do much about our exports.
Unless we develop our ports, we can-
»ot have much of exports. Shipping
is a very specialised subject and I re-
quest the Select Committee to tour
round the various ports and see the
eonditions for themselves. There are
major, medium and minor ports which
require a lot of attention, There is the
silting problem in the case of Tapti in
Surat. In Broach and Veraval also it
igs there. Dredgers are required to do
this work. In Kandla also it should
be done. Unless we have the big giant
liners or cargoes coming to these big
ports, things will not improve much.
It is not enough to develop Bombay,
Madras and Calcutta alone; other
ports should also be developed, I am
sure the 'Select Committee will bear
this in mind. For instance, Surat was
a port long before the Britishers came.
Cambay and Broach also flourished.
Removing of silt should be undertaken
at all these places so that small ships
could come and goods could be loaded
or unloaded.

‘We have such g vast coastline, Nor-
mally we think in terms of inland pro-
blems only. India has a larger coast-
line than the Himalayan borderline.
Still people are not much sea or ship-
minded. Even in Bombay I have come
across many persons who have never
been on the sea at all, not even in a
small boat. We had yacht and boat
clubs formerly in Bombay. I would like
the University Grants Commission, to
encourage at least those colleges which
are situated near .the coasts or river
banks to give special grants and see
that our youths develop the shipping
traditions. Unless we come out with
a bold policy for improving the ship-
ping, nothing much can be done. The
finances have been divided between
the three ports: Rs. 2:32 crores for
Vishakhapatnam, Rs. 132 crores for
Cochin and Rs, 1'50 erores for Kandla.
These are small sums for development
and perhaps to begin with they may
be all right. But I think these amounts
should be doubled.

Any way I welcome this Bill and
recommend my suggestions to the
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Select Committee for their considera-
tion.

Shri Raj Bahadur: As many of the
points raised here have to be dealt
with by the Select Committee, I have
enly a few observations to make.
Shri Warijor has said that the Esti-
mates Committee recommended as far
back as 1957 that port trusts shouv be
eatablished at these three Government
administered ports but that we have
taken five years to do it. I may point
eut that the new berths of the Kandla
were thrown open only in 1957. Cer-
tain developmental works were going
on in the ports and we wanted that
the essential developmental works
should be completed while these ports
were directly administered by the
Government. When the stage for ap-
pointing port trusts to look after
their management came, we took up
this particular measure. A  good
deal of study was also needed a com-
parative study of the various Port
Trust Acts of Madras, Bombay and
Calcutta. Only the minimum time
has been taken and we have come not
a day too late. He has also said that
railway lines have to be taken over
by the ports and other facilities such
ag dry dock, workshop, etc, should be
provided. I do not deny that. But
at what stage of development are
these required? In Cochin dry
docks and workshop will be there in
connection with the shipyard as and
when it comes, He also invited our
attention to page 73 of the annual
report of the Ministry for 1961-62
and said it was showing all progress
and progress but nothing was com-
pleted. But even as he wag reading,
he should have very well seen that
some of the most important items
have been completed. Two berths
have been completed and the other
two are in the process of completion;
it will not be long before they are
actually commissioned. Lighting ar-
rangements have been completed.
The staff quarterg have been com-
pleted. So, we are not sgtaticc. In
fact, we can say we have quite some
acheivements to our credit.
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I come to the observation made by
Shri Mohsin, Shri Trivedi and some
others that we should have brought
a comprehensive measure, including
within its ambit the existing ports
of Bombay, Calcutta and Madras also.
As you know, the Acts governing
Bombay, Calcutta and Madras ports
have proved their utility and ade-
quacy by experience stretching over
quite a large number of decades and
it woulg perhaps not be quite proper
for us to do away with those enact-
ments all at once. The need for
uniformity is there. It would have
been perhaps a point to 'make that
we should have a consolidated piece
of legislation, but we have to go
ahead with our work of establishing
port trusts in the ports of Cochin,
Vishakapatnam and Kandla. That
work cannot be delayed, So far es
the improvements which have been
effected in this new measure are con-
cerned, we propose to bring forward
a measure to include those improve-
ments in the existing port trust Acts
of Bombay, Madras and Calcutta as
well. They will then be brought on
a par.

Another point was made by Shri
Jashvant Mehta and Shri Mahida also
that the development of Kandla port
hag lagged behind, Shri  Mahida
went to the extent of saying that we
do not have big cranes and dredgers
there, Apart from other smaller
cranes, there is a crane in Kandla
which has got a capacity of 60 tonms,
but unfortunately it has not been
much used.

Shri Narendra Singh Mahida: It is
not so big ag in Calcutta.

Shri Raj Bahadur: You do not re-
quire a 200-ton crane at Kandola. At
Calcutta, it was there for gpecial
heavy lifts of machinery and equip-

-ment brought for the three steel

plants and other. industries in that
area, The 60-ton crane in Kandla
has seldom been used. We thought:
if that particular crane was too big
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for the requirements of Kandla traffic,
it may be shifted elsewhere, But at
present, we do not propose to shift
it. We have also got a big dredger
for Kandla now and it is working
‘there.

The question of free trade zone at
Kandla is at present under consi-
deration. But as hon. Members will
appreciate, we have got to assign due
priorities to various schemes in the
face of the emergency. We could not
take up that particular matter on the
basis of urgency or priority as re-
quired by certain other more im-
portant things. At the moment, our
desire is that we should try to keep
our ports ready for any situation that
might confront us, at any time.

Shri Jashvant Mehta raised another
important point. He said there wae
some shortfall in the second Plan
allocations as far as expenditure was
concerned and so in the first Plan.
But let him remember that the pors
capacity that we have developed is
the main criterion by which we shall
judge the adequacy of our ports. Even
in 1960-61, our wmajor ports have
handled as 'much as 33.5 |million
tons of traffic. The installed capa-
city at the end of the second Plan
period was supposed to be of the
order of 41 million tons and by the
end of the third Plan it will be 49
million tons. The maximum traffic
that we have handled has been of the
order of 33.5 million tons. Add to
this the capacity of the minor ports.
I can confidently assure the House
that the port capacity will not be
found wanting in any exigency or
emergency that might confront us at
any time, at present or in future. I
am sure with the completion of the
workg in the third Plan, we shall be
able to fulfi] our targets that we have
placed before ourselves.

The rest of the points pertain to
certain clauses in the Bill. It would
not be appropriate for me at this
stage to say much about them. I
would only say that these ponts will
be taken full note of by the Select
‘Committee.

Suspension of Pro- 5012
viso to Rule 74

With these words, I commend the
motion for the acceptance of the
House.

fasit
1544 hrs,

[MR, SPEAKER in the Chair]
Mr. Speaker: The question is:

“That the Bill to make provi-
sior® for the constitution of port )
authorities for certain major ports
in India and to vest the adminis-
tration, control and management
of such ports in such authorities
and for matters connected there-
with be referred to a Select Com-
mittee consisting of the following
21 members, namely:

Shri Tridib Kumary Chaudhuri,
Shri Sudhansu Bhushan Das, Shri
Shivajirao S. Deshmukh, Dr. P.
D. Gaitonde, Shri V. B. Gandhi,
Shri Indrajit Gupta, Shri Him-
matsinhji, Shri P. G. Karuthiru-
man, Shri Lahri Singh, Shri Rama
Chandra Mallick, Shri Niranjan
Lall, Shri Raghunath Singh, Shri
Raj Bahadur, Shri C, R. Raja,
Shri M. Thirumala Rao, Shri S, V.
Krishnamoorthy Rao, Shri H.
Siddananjappa, Dr. L, M. Singhvi,
Shri Ravindra Varma, Shri
Vishram Prasad and Shri Jag-
jivan Ram,

with instructions to report by the firet
day of the next session.”

.t
The motion was adopted.

15.45 hre.

SUSPENSION OF PROVISO TO
RULE 74

The Minister of Law (Shri A. K.
Sen): Sir, I beg to move:

“That the first proviso to Rule
4. .. !

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order, Sir.

Shri A, K, Sea: ] have not moved
it. . e



